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Central Adtninistrative Tribunal
PrVicipal Bench! New Delhi

0,A. No. 603/96

New Delhi this the 2nd Day of ^ApriT 1997

Hon'ble Shri S;R.Adige, Member(A)
Hon'ble Dr. A.Vedavalli, MemberCJ)

Smt.Vanaia Sivasankaran

UDC.Dte General of Armament Supply,
Naval Headquarters.West Block-V
R.K.Puram

New Delhi-110 066 ..., ...Applicant

(By Advocate:Shri Naresh Kaushik)

Versus

1. Union of India through its
Secretary,Ministry of Defence
S-outh Block,

New Del hi,

2. Union of India through its
Secretary.Department of Personnel,
North Block,

New Delhi 110 001

3. Government of India

Ministry of Defence through its
Joint Secretary(Trg) & CA'O
C-II Hu'tments

DHO. P.O. New Delhi 110 Oil Respondents

(By AdvocaterShri Madhav Panikar)

ORDER(Oral) ■ .

By Hon'ble Shri S.R.Adige,Member(A) ■

Heard.

/'

■2. Both counsel agree that this OA may be

disposed of with a direction to the respondents that in

the event the applicant files a self-contained appeal

within two months from the date of receipt of a copy of

this order, the respondents will^. after, giving the

applicant a personal hearing^dispose of the said appeal

by detailed speaking and reasoned order in accordance

with law within one month from the date of receipt of

appeal , We direct accordingly. Meanwhile till such
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time as the applicant's appeal is disposed of the

applicant shall be allowed to retain the accommndatinn

in her occupation in terms of our interim order dated

20.1.97.

3. In the event that any grievance still

survives it will be open to the applicant to agitate

the same through appropriate original proceedings in

accordance with law, if so advised.

4. The OA stands disposed of accordingly.

No costs.
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(Dr. A.Vedaval1i)

Member(J)

t-y r 9/

(S.R.Adigel

Member(A)
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